
ADMINI'TR 1.TI Vt TRIO UY'J h 
TTACK NCH :CUTTCiZ 

eriginJl Ap1jcati0fl No.196 of 1988 

D.3te of decision22nd Ma,l989 

Pradipta Kurnar Nanda, S/o Krushna Chantra Nanda, 
Village-Hazari S:thi, P.O.Khiirabad, Via-Jajpur 
Dist. Cuttack. 

Jayeprakash Mcharity, S/oLate Nity.nanda Hob 
village Uradha,P.O.Jhankada, P.S.Tirtol, 
Dist.Cutta.ck. 

5rim,,ti Kamini Tn )athy, w/oPraf'11 a Kumar Tripathy 
t-Anandadhdm, Stoney Roid, (Dag?rapara) 

Town nd DjSt.UttLCk. 
Applicants 

Vs - 

Union of Indixa represented through 
secretary Dep;rtment of Information and 
oardc :stin, tew Delhi 

DirCtur, 0001 DrShtfl 	ndra, 
Tulasipur, Cuttck-8 
Io:n md Dist.CuttCi 

•••.• Respondents 

For the A,]icOflt$ 	•••• 	Lr.1:.K.MalliCk and 
Hiss.Rupashree Mcbmt 
dvocateS 	- 

For the RSpLflOCfltS. ... 	r.A.O.Misra,SCn.Ox st nding 
Coi.mse.i (Cent al) 

ONE HON 'zt MR.B..PATEL, VICE_CHAIRMAN 
AND 

TH HON'BL MR.K.P.CHARYA,MLMBiR(JUDI) 

Whether reporters of local papers may be 
allowed to see the judgment 7 Yes 

2. 	To be referred to the Reporters or not ?t 

Whether Their LordshipS wish to see the fair 
copy of the Judgment 7 Yes. 
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K. P. ACHARYA, MEtiI3ER () 
	

In this application under section 19 of the 

Aiinistrative Tribunals Act,1985, the applicants pray for a 

direction to the appropriate authority to allow the applica.. 

nts to appear at the interview in audition test in order to 

enable them to become a Newsreader and so also to quash the 

resuitsof the interview which took place on 28th, 29th and 

30th June,1988, 

Shortly stated, the ca•e of the applicants( three 

in number) is that Doordarshan Kendra,Cuttack published an 

advertisement calling for applications from intending 

candidates to appear at an audition test for discharging the 

duties of a News Reader on contractual basis and the 

remuneration payable is Rs.150/- per programme. This 

advertisement was published on 25.5.1988. The applicanu 

not allowed to audition test.Hence, this application 

with the aforesaid prayer, 

We have heard Mr,M.K.Ma1lick,1eaned counsel for 

the applicants and Mr.A.;.Mishra,learned Senior Standing 

Counsel(Central) at some length. 

We are fully convinced that there is substantia1 

force in the contention of Mr.A.B.Mishra, learned Senior 

Standing Counsel(Central) that the post for which the 

audition test is being held is not a  civil post and hence 

there is no question of any cause of action in regard to 

recrithient to civil services, so far as the present case is 

concerned. Hence, according to Mr.A.B.Mishra, section 14 of x 

the AdmInistrative Tribunals Act,1985, cannot be attracted 
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and this Court cannot legitimately exercise jurisdiction 

over this case. We are in cnplete agreement with the 

aforesaid contention of Mr.A.B.Mishra. While disposing of 

the application as not maintainable, we would request 

the Director, Doordarshan Kendra,Cuttack to reconsider the 

Case of the applicants and allow then for the audition test 

and this also finds place in paragraph 2(c) of the 

counter filed by the respondents. Therefore wee such a 

request to the Director, Doordarshan Kendra. 

4. 	Thus, this application is accordingly disposed of 

leaving the parties to bear their own costs. 

. • S S • S S • • S a •l S • a a. S S 

Member (Judicial) 

B • R. PATEL,VICE -CHAIRMAN, 	D (1h..rt 

SSSS.•SS. •SSSeSS••,• 

Vice-Chajrian 

central Administrative Tribunal, 
Cuttack Bench, Cuttack. 
May 22,1989/5arangi. 	 c ,,I 


